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Heard both sides and perused the records.
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2. We find that the Ld. Commissioner (Appeals) vide impugned
order dated 06.03.2013 has disposed of the appeal filed by the
Revenue on the ground that the original authority has not properly
examined the records and submissions made by the respondent
therein (appellant herein) at the time of assessment of the imported
goods. In view of the fact that the learned Commissioner (Appeals)
has remanded the matter to the original authority for a detailed fact
finding based on the available records, we are of the view that the
appeal filed by the appellant cannot be considered on merits at this

juncture.

3. Therefore, we do not find any substance in the appeal filed by

the appellant. Accordingly, the same is dismissed.

(Dictated and pronounced in the open court)

(S.K. Mohanty)
Member (Judicial)

(P. Anjani Kumar)
Member (Technical)
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